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 1.  DEPUTY-SPEAKER:  The  question

 is:
 -

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  establishment  of
 the  crop  Insurance  Corporation  for  the

 purpose  of  undertaking  the  business  of

 crop  inSurance  so  as  to  protect  the  inte-

 rest  of  farmers  from  loss  due  to  un-
 avoidable  causes.”

 The  motion  was  adopted.

 PROF.  MADHU  DANDAVATE:  I
 introduce  the  Bill.

 ह  _.

 MONOPOLIES  & 12  RESTRICTIVE
 TRADE  PRACTICES  (AMENDMENT)

 BILL*

 (Amendment  of  Section  2,  etc.)

 PROF.  MADHU  DANDAVATE  (Raja-

 pur):  I  beg  to  move  for  leave  to  introduce

 a  Bill  further  to  amend  the  Monopolies
 and  Restrictive  Trade  Practices  Act,  1969.

 1.  DEPUTY-SPEAKER:  1.  ques-
 tion  is:

 “That  Jeave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Monopolies
 and  Restrictive  Trade  Practices  Act,
 1969."

 The  motion  was  adopted.

 PROF.  MADHU  DANDAVATE:  दू

 introduce  the  Bill.

 -

 REPRESENTATION  OF  THE  PEOPLE

 (AMENDMENT)  BILL*

 (Inurtion  of  new  section  10  B  etc.)

 PROF.  MADHU  DANDAVATE  (Raja-

 pur):  I  beg  to  move  for  leave  to  introduce

 a  Bill  further  to  amend  the  Representation
 of  the  People  Act,  1951.0

 1r.  DEPUTY-SPEAKER:

 tion  is:

 The  ques-

 “That  leave  be  granted  to  introduce

 a  Bill  further  ot  amend  the  Representa-
 tion  of  the  People  Act,  1951.”
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 The  motion  was  «adopted.

 PROF.  MADHU  DANDAVATE:  ।  ‘ं
 troduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  102,  etc.)

 SHRIMATI  PRAMILA  DANDAVATE

 (Bombay  North-Central):  I  beg  to  move
 for  leave  to  introduce  ऑ  Bill  further  to
 amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The  question
 is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted,

 SHRIMATI  PRAMILA  DANDAVATE:
 I  introduce  the  Bill.

 SOCIAL  JUSTICE  AND  RESERVATION
 OF  POSTS  र  SERVCES  AND  SEATS
 प  EDUCATIONAL  =  INSTITUTIONS

 BILL*

 st.  भाजपा  कुमार  मेहता  (समस्तीपुर) :
 म  प्रस्थान  चरवा  ह.  ।क  र्द्धमान  दो  ढांचे  के

 अन्तर्गत  पिछड़ो  वर्गों  से  सम्बन्धित  निर्धारकों

 के  [लिए  सामाजिक  न्याय,  विशष  शैक्षिक

 तथा  रोजगार  सम्बन्धी  अवसरों  का  उपलब्ध

 करने  होत  विधेयक  का  पुरःस्थापित  करने

 की  अनुमति  दी  जाये.  ।

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  social  justice,  special
 educational  and  employment  opportuni-
 ties  to  the  citizens  belonging  to  back-

 ward  classes  within  the  framework  of

 the  Constitution.”

 The  motion  was  adopted.
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